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IN THE CEHTRAL .'illHIHIBTP;.\.~riVE ·rRI3TJUAL JAIPUR BEI~Oi 
J A I P U R .. 

• • • 
CP No.12/96 

(OA 494/95) 

Date .:-£ order: 4.7.1996 

Bi.tdhi Chard and others : Petitioners 

vs. 

Shri A .. P..Sen arrl others : Respondents 

Rone for the petitioners 
Mr.v..s.Gurjar, counsel for the respondents 

CORAM: 

HON'BLE SHRI O .. P.SHAP.N.A, f·~l·1BER (.ADMINISTRATIVE) 
HON 'BLE SHP.I R.~T.hN' PPJ1.K.J\SH, JI.-EI''DER (JUDICIAL) 

0 R DER -

In this contempt petition, the petitioner Shri 

Birdhi Charrl and 15 others have stated that the 

respc•rrlents h!tve not complied \-lith the directions 

of the Tribunal given in the omer dated 3 0.10.95 

passed in c..~:l no.-494/95, Birdhi •:hand aoo .:Jthers 

vs. Union of irrli~ --3.nd others and therefore they 

should be punished for contempt of the Tribunal. 

In the order dated 30.10.1995 in OA No.494/95, the 

Tribunal \'!hile d is:~;· ... :•sing of the OA at the stage of 

admission had directed the respordents to take a 

decision on th~ representation of the petitioners 

at Annexure A-6 d::1ted 3 .7.1995 to the OA, within 

a period of three months from the date of receipt 

of a copy of the Tribunal's oroer. In the contempt 

pet it ion it has been stated th~t the copy of the 

Tribunal's oroer was fon·tarded to the respondents 

on 15 .11.1995 as per f•:)nlarding letter Annexure A-2. 

However the re:sp.-::>n:lent:=. did not take necessary 

act ion in pt..trsu,::lnce of the direct ions of the 
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Tribunal and the petitioners ag-3.in appro3.ched the 

respondents on 10.2.1996 \IYith a request t•=> dec ide 

the representation c£ the ~titioners as per the 

di1."'E:ct ions of the Tribunal. It is the averment of 
r.-

the petitioners that the respondents flatfly 

refused to take necessary action as req11ested by 

the petitioners. It has further been stated in the 

contempt pet it ion that -3. fter the expiry of the t iir.e 

specified by the Tribunal, the petitioners sent a 

notice thro:J.gh their counsel on 16.2.1996 to enable 

the resporrlents to "purge the contempt proceedings". 

Still h~Jever no action h-9.5 be~n taken btJ the 

resp•::>ndents. 

2. Re];.ly to the contempt petit ion has been filed 

wherein it h3.s 1:Ben st:Jte•i th~t the order ·::>f the 

Trihln3.1 \I-!3.S received by the respondent No.3 on 

16.11.1995 and th? represent :tt ion ,.,f the 

pe:titioners was decided ·::>n 19.1.1996 as per 

Ann;;xure R-1 enclosed with the preliminary 

objections raised on beh:1lf •:>.f the resporrlents. 

The said ccmmunico.tion d isrJ·=•sing of the representation 

\·1as served on the pet.itioners through their Divisional 

respon:lents no c.:•ntempt of the ·rribunal has been 

committed by them. 

3. none present on behalf of the pettt ioners. V1e 

ha.ve heard the learned counsel for the respondents. 
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4. 'rhe c•:>ntem,pt petition was filed on 27.2.96 
tf::L 

i.e. after the date on vJhich C-:)mmanication 
L.. 

disposing of the representation of the petitioners 

had lr-:en statr::d to h·:t.ve been sE>rved •:ln i:.hem., In the 

circtlm3tances, it is n·=*- ·Jrlitc clear how the 

petiti·:.ners still filed the contem:vt petition on 

27 .2 .19915. Hm.rever, since act i.:·n ·=·n the 

respond•:::nts 'I.-Jell within the periOt:'i prescribed in 

the order p.=3.ssed by the Tribilnal, O•.J case of the 

C•:Jnternpt ,")f th:: Tribuna 1 h·S-.3 been made 01.1t. The 

contempt pet it ion is, th::refore, dismissed and 

the nCJt ices issued are d is.~ha.rged. 

(Rat::t.n l?rak·3.Sh ) 
Hember (J) 
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